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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 16th July, 2026

No. HHC/Admn. 6(23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
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declare the Senior Civil Judge-cum-ACIM-1, Dharamshala as Drawing and Disbursing Officer in
respect of the Court of Civil Judge-cum-JMFC-II, Dharamshala and also the Controlling Officer for
the purpose of salary, T.A. etc. in respect of Class II to IV establishments attached to the aforesaid
Court under Major head "2014 Administration of Justice" during the leave period of Dr. Parth Jain,
Civil Judge-cum-JMFC-II, Dharamshala w.e.f. 20-07-2026 to 29-07-2026 with permission to prefix
Sunday falling on 19-07-2026 or till he returns from leave.

By order

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 16th July, 2026
No. HHC/GAZ/14-265/03-11.—Hon'ble the Chief Justice has been pleased to grant ex-
post-facto sanction of 06 days earned leave w.e.f. 20-07-2026 to 25-07-2026, with permission to
prefix and suffix Sundays falling on 19-07-2026 and 26-07-2026, respectively in favour of Dr.
Abira Basu, Additional District and Session Judge, Sarkaghat, H.P.

Certified that Dr. Abira Basu is likely to join the same post and at the same station from
where she proceeds on leave, after expiry of the above period of leave.

Also certified that Dr. Abira Basu would have continued to hold the post of Additional
District and Session Judge, Sarkaghat but for her proceeding on leave for the above period.

By order

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated the 16th July, 2026
No. HHC/Admn.3(352)/92-1.—05 days earned leave on and w.ef 13-06-2026 to

17-06-2026 (extended period), is hereby sanctioned, ex-post-facto, in favour of Smt. Nisha
Ahluwalia, Court Master of this Registry.

Certified that Smt. Nisha Ahluwalia has joined the same post and at the same station from
where she had proceeded on leave, after expiry of the above leave period.
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Certified that Smt. Nisha Ahluwalia would have continued to officiate the same post of
Court Master but for her proceeding on leave.

By order

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 16th July, 2026
No. HHC/GAZ/14-376/2016.—Hon'ble the Chief Justice has been pleased to grant 10 days
earned leave w.e.f 20-07-2026 to 29-07-2026 with permission to prefix Sunday falling on
19-07-2026 in favour of Dr. Parth Jain, Civil Judge-cum-JMFC-II, Dharamshala.

Certified that Dr. Parth Jain is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.

Also certified that Dr. Parth Jain would continue to hold the post of Civil Judge-cum-
JMFC-II, Dharamshala, but for his proceeding on leave for the above period.

By order

Sd/-

Registrar General.
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TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-171 002, the 16th July, 2026

No. TPT-C(9)-3/2003.—The Governor, Himachal Pradesh in exercise of the powers
conferred by sub-section (6) of Section-41 of the Motor Vehicles Act, 1988 (Act No. 59 of 1988)
and all other powers enabling him in this behalf is pleased to allot/release registration marks
HP-72 E alongwith Serial No. 0001 to 9999 to the Regional Transport Officer Una, District Una,
Himachal Pradesh for registration of motor vehicles with effect from the publication of this
notification in the H.P. Rajpatra (e-Gazette) in the public interest.

By order,

ONKAR CHAND SHARMA, 1.A.S.,
Additional Chief Secretary (Transport).

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-171 002, the 16th July, 2026

No. TPT-C(9)-4/2017-Loose.—The Governor, Himachal Pradesh in exercise of the powers
conferred by sub-section (6) of Section-41 of the Motor Vehicles Act, 1988 (Act No. 59 of 1988)
and all other powers enabling him in this behalf is pleased to allot/release registration marks
HP-39 H alongwith Serial No. 0001 to 9999 to the Registering & Licensing Authority
Dharamshala, District Kangra, Himachal Pradesh for registration of motor vehicles with effect from
the publication of this notification in the H.P. Rajpatra (e-Gazette) in the public interest.

By order,

ONKAR CHAND SHARMA, 1.AS.,
Additional Chief Secretary (Transport).

Before the Marriage Officer-cum-Sub-Divisional Officer, Teh. Dheera,
Distt. Kangra (H.P.)

In Ref. :

Sanjeev Kumar and Sapna
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Versus

General Public
Application under section 16 of the Special Marriage Act, 1954 for the Registration of Marriage.

An application under section 16 of the Special Marriage Act, 1954 has been received by the
undersigned from Sanjeev Kumar s/o Late Sh. Kirloo Ram, r/o Village Salan, P.O. Thural, Tehsil
Thural, Distt. Kangra (H.P.) and Sapna d/o Late Sh. Gian Chand r/o Village Batladi, P.O. Kandi,
Tehsil Baroh, Distt. Kangra (H.P.). If there is any objection on this marriage the objection in person
or through Counsel be submitted to this office on or before 25-08-2026 otherwish will be
registered.

Seal. Sd/-
The Marriage Officer-cum- Sub-Divisional Olfficer,
Tehsil Dheera, District Kangra (H.P.).

In the court of Assistant Collector 1st Grade and Executive Magistrate, Dharamshala,
Distt. Kangra (H.P.)

Case : Birth Registration.

Mr./Mrs./Ms. Smt. Pushpa Devi d/o Late Sh. Jaishi Ram (Mother Name Smt. Bimla Devi),
r/o Village Narghota, P.O. Sudher, Tehsil Dharamshala, District Kangra (H.P.)

Versus
1. General Public.
2. The Registrar Birth & Deaths, C.M.O. Kangra at Dharamshala.
3. The Local Registrar, Gram Panchyat Kajlot, Tehsil Dharamsgala, District Kangra (H.P.)

T —umefH—u= SR GRT 13 (3) f2AMES Ul ST Ud J&g USiIRoT A4, 1969 |
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In the court of Assistant Collector First Grade, Dharamshala,
Distt. Kangra (H.P.)

Case No. 712676/2026 Institution Date : 07-03-2026

Case Type : Name Correction Peshi Date : 25-05-2026

Ramesh Chand s/o Late Jaisi Ram, r/o Village Kaliara, P.O. Kaliara, Tehsil Dharamshala,

District Kangra (H.P.) . .Applicant.
Vs

Ramesh Chand s/o Late Jaisi Ram, r/o Village Kaliara, P.O. Kaliara, Tehsil Dharamshala, District
Kangra (H.P.) . .Respondent.

foyg —ureFT—ug AmM W under Section 37 of H.P. Land Revenue Act, 1954, Ramesh Chand
s/o Late Jaisi Ram, r/o Village Kaliara, P.O. Kaliara, Tehsil Dharamshala, District Kangra (H.P.)

Ramesh Chand s/o Late Jaisi Ram, r/o Village Kaliara, P.O. Kaliara, Tehsil Dharamshala,
District Kangra (H.P.) 7 9 3&lad # UMl —95 SRR fhar g f& SH@T 99 AR eRaAT &
RISTE 31l H I FAR Y3 ST M GOl & Sidid IqPl Fel M A d< G oLl ¥
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In the court of Assistant Collector 1st Grade and Executive Magistrate, Dharamshala,
Distt. Kangra (H.P.)

Case : Death Registration.

Mr./Mrs./Ms. Machlu Kumar s/o Sh. Om Raj s/o Ravan, r/o Ward No. 02, Village and P.O.
Bhagsunag, Tehsil Dharamshala, District Kangra (H.P.)

Versus
1. General Public.
2. The Registrar Birth & Deaths, C.M.O. Kangra at Dharamshala.
3. The commissioner Muncipal Corporation Dharamshala.
4. The concerned Gram Panchayat, Tehsil Dharamshala.

a9 ——UTeAT—u5 SR gRT 13 (3) f2AT=rdt Ul ST U9 Jog USiixoT AfAFRE, 1969 |
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Mr./Mrs./Ms. Machlu Kumar s/o Sh. Om Raj s/o Ravan, r/o Ward No. 02, Village and P.O.
Bhagsunag, Tehsil Dharamshala, District Kangra (H.P.) ¥ $9 T&Terd # 9T —u=3 dfed YbeHAT
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In the Court of Sh. Daya Nand Sharma, Executive Magistrate, Rohru, District Shimla (H.P.)

In the matter of :

Sh. Susheel Kumar s/o Late Sh. Bhagat Ram, r/o Village Batari, P.O. Arhal, Tehsil Rohru,
District Shimla (H.P.) .. Applicant.
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Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Susheel Kumar s/o Late Sh. Bhagat Ram, r/o Village Batari, P.O. Arhal,
Tehsil Rohru, District Shimla (H.P.) has filed an application alongwith affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter date of Death
of applicant's mother Smt. Roop Dei (13-12-2005) in the record of Death Register of Gram
Panchayat Arhal.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of Death of Smt. Roop Dei w/o Late Sh. Bhagat Ram they
should appear before the court of undersigned within 30 days from the publication of this notice,
either personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 13 July, 2026.

Seal. Sd/-
SH. DAYA NAND SHARMA,

Executive Magistrate, Grade-II,

Rohru, District Shimla (H.P.).

9 IQTAT PRGN SUSIHNI, Tedia MY e, forem Rmar (fRovo)
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In the Court of Executive Magistrate-cum-Naib Tehsildar, Kupvi, Tehsil Kupvi,
District Shimla (H.P.)

In the matter of :

Sh. Sukh Ram s/o Sh. Banshi Ram, r/o Village Tandai, P.O. Bhallu, Tehsil Kupvi, District
Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.--Proclamation Regarding correction of name.

Whereas, Sh. Sukh Ram s/o Sh. Banshi Ram, r/o Village Tandai, P.O. Bhallu, Tehsil Kupvi,
District Shimla (H.P.) has filed an application alongwith an affidavit before this court.

The applicant has stated that the name of applicant daughter's have been incorrectly
recorded in their Aadhar Card. However, as per the certificate and Panchayat records their correct
name is recorded.

The detail of son are as under:-

S1. No. | Name of the family Relationship with Wrong Name Correct Name
members applicant
1. SAROJANA DAUGHTER SAROJNI SAROJANA

in accordance with the Birth Certificate issued by the Sub-Registrar (Births & Deaths)
Gram Panchayat Jhoked, Tehsil Kupvi, District Shimla (H.P.).
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Now, therefore, objections if any are invited from the general public with regard to the
correction of the name of the applicant daughters. Any person having any objection in this regard
may appear before the undersigned on or before 14-08-2026, either personally or through a duly
authorized agent or counsel. In case no obection is received within the stipulated period, the matter
shall be decided ex-parte without any further opportunity of hearing, and the correction shall be
carried out accordingly.

Issued under my hand and seal of the court today the 14th day of July, 2026.

Seal. Sd/-
Executive Magistrate-cum-Naib Tehsildar,
Kupvi, Tehsil Kupvi, District Shimla (H.P.).

In the Court of Addl. District Registrar of Marriage-cum-Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.)

1. Sh. Raman Kumar s/o Sh. Pawan Kumar, aged 32 yeas, r/o Village & P.O. Nirath,
Tehsil Rampur, District Shimla (H.P.)

2. Smt. Lalita Tanwar d/o Sh. Baldev Raj Thakur, aged about 37 years, r/o Near Shiv
Mandir, Tehsil Shimla, Sargheen, Beolia, Distt. Shimla (H.P.) .. Applicants.

Versus

General Public .. Respondent.

Subject.—Registration of Marriage under Section 8(4) of the H.P. Registration of Marriages Act,
1996.

Whereas, the above named applicants have made an application before me under section
8(4) of the H.P. Registration of Marriages Act, 1996 alongwith relevant records and affidavits
stating therein that they have solemenized their marriage on 31-07-2018 at Rampur, Tehsil
Rampur, Distt. Shimla (H.P.) with prevailing rites and customs but due to some un-avoidable
circumstances it could not be entered in the records of Gram Panchayat Nirat Tehsil Rampur,
District Shimla (H.P.).

And whereas, they have also stated that they were not aware of the laws for the registration
of marriage with the registrar of marriage and now, therefore, necessary order of the registration of
their marriage be passed, so that their marriage could be registered by the concerned authority.

Now, therefore, obejections are invited from the general public that if anyone has any
objection regarding the registration of marriage of above named applicants, they should appear
before the court of undersigned on or before 9th August, 2026 either personally or through their
authorized agent/pleader.

In the event of their failure to do so order shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.
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Issued today on 10th day of the July, 2026 under my hand and seal of the court.

Seal. Sd/-
Addl. District Registrar of Marriage-cum-

Sub-Divisional Magistrate,

Rampur Bushhar, Distt. Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Sohan Lal s/o sh. Budh Ram, r/o Village Khanewali, P.O. Devnagar, Tehsil Rampur,
District Shimla ( H.P.) .. Applicant.

Versus

General Public .. Respondent.
PUBLIC NOTICE/PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
son's name from "Adesh Kumar" to "Aadesh" in the records of the Aadhar Card and all other
relevant documents associated with the applicant.

Now, therefore, objection are invited from the general public that if, anyone has any
objection regarding to change of his son's name as Aadesh s/o Sh. Sohan Lal in place of Adesh
Kumar s/o Sh. Sohan Lal they should appear before the undersigned on or before 13-08-2026 either
personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard, and name will be recorded accordingly.

Issued today on 14th day of July, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of the Executive Magistrate-cum-Naib Tehsildar, Kupvi, Tehsil Theog,
District Shimla (H.P.)

In the matter of :

Smt. Nisha Devi w/o Sh. Surender Singh, r/o Vill. Serti, P.O. Malat, Tehsil Kupvi, District
Shimla, H.P. .. Applicant.

Versus
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General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME AND DATE OF BIRTH

Whereas, Smt. Nisha Devi w/o Sh. Surender Singh, r/o Village Serti, P.O. Malat, Tehsil
Kupvi, Distt. Shimla (H.P.) has filed an application alongwith an affidavit before this Court.

The applicant has stated that the name and date of birth of applicant's daughter have been
incorrectly recorded in their Aadhar Card. However, as per the birth certificate and panchayat

records their correct name is recorded.

The deatail of daughter's are as under:—

SL. Name of the Family Relationship with | Wrong Name & Date | Correct Name

No. member applicant of birth & Date of birth.

L. Harshita Daughter Gudiya 15-09-2012 | Harshita 16-09-
2009

2. Anushka Daughter Aania 27-01-2014 | Anushka 14-02-
2013

In accordance with the Birth Certificate issued by the Sub-Registrar (Births & Deaths),
Gram Panchayat Malat, Tehsil Kupvi, District Shimla, Himachal Pradesh.

Now, therefore, objections, if any, are invited from the general public with regard to the
correction of the name and date of birth of the applicant's daughters.

Any person having any objection in this regard may appear before the undersigned on or
before 10-08-2026, either personally or through a duly authorized agent or counsel. In case no
objection is received within the stipulated period, the matter shall be decided ex-parte without any
further opportunity of hearing and the correction shall be carried out accordingly.

Issued under my hand and seal of the Court today, the 10th day of July, 2026.

Seal. Sd/-
Executive Magistrate cum-

Naib Tehsildar Kupvi, Tehsil Kupvi,

District Shimla (H.P.).
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In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT.

Whereas, Mr. Pankaj s/o Sh. Mr. Hari Nand, r/o Village & P.O. Saproon, Tehsil & District
Solan (H.P.) and Mrs. Tamana, d/o Mr. Arjun and w/o Mr. Pankaj, r/o Village & P.O. Saproon,
Tehsil & Distt. Solan (H.P.) have filed an application for the registration of their marriage, which
was solemnized on 21-11-2021 and they have been living as husband and wife ever since then.

Whereas, both these applicants have submitted in their application and in their affidavits
that Mr. Pankaj and Mrs. Tamana, were unmarried at the time of solemnization of their marriage
and were major in age and having no prohibited relations to each other, debarring them to marry
each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect and if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e. Mr. Pankaj and Mrs. Tamana, they may file their written objections and appear
personally or through their authorized agents before me within a period of thirty days from the date
of issuances of this notice. After expiry of the said period, the marriage certificate would be issued
to the applicants by this Court, post which no objection will be heard or accepted.
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Issued under my hand and seal on this 3rd day of July, 2026.

Seal. Sd/-
(Dr. POONAM, HPAS),

Marriage Officer-cam-Sub-Divisional Magistrate,

Solan, District Solan (H.P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas, Mr. Dharam Pal s/o Mr. Sunder Singh, r/o Village Kanauri (502), P.O. Nagali,
Tehsil Kandaghat, District Solan (H.P.) and Mrs. Ridhima Singh w/o Mr. Dharam Pal d/o
Mr. Nathu Ram, r/o Village Kawagri, P.O. Shamti (616), Tehsil & District Solan (H.P.) have filed
an application for the registration of their marriage, which was solemnized on 17-10-2021 and they
have been living as husband and wife ever since then.

Whereas, both these applicants have submitted in their application and in their affidavits
that Mr. Dharam Pal and Mrs. Ridhima Singh were unmarried at the time of solemnization of their
marriage and were major in age and having no prohibited relations to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect and if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e. Mr. Dharam Pal and Mrs. Ridhima Singh, they may file their written objections and
appear personally or through their authorized agents before me within a period of thirty days from
the date of issuances of this notice. After expiry of the said period, the marriage certificate would
be issued to the applicants by this Court, post which no objection will be heard or accepted.

Issued under my hand and seal on this 2nd day of July, 2026.

Seal. Sd/-
(Dr. POONAM), HPAS,

Marriage Officer-cam-Sub-Divisional Magistrate,

Solan, District Solan (H.P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT.

Whereas, Mr. Shish Kumar s/o Mr. Manohar Singh Negi, r/o Village Grange,Tehsil Nichar,
Puje (31/10), District Kinnaur (H.P.) and Mrs. Komal w/o Mr. Shish Kumar and d/o Mr. Pawan
Kumar, r/o Kasai Gali, Ward No. 05, Solan, Tehsil & District Solan (H.P.) have filed an application
for the registration of their marriage, which was solemnized on 02-12-2022 and they have been
living as husband and wife ever since them.
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And whereas, both these applicants have submitted in their application and in their
affidavits that Mr. Shish Kumar and Mrs. Komal, were unmarried at the time of solemnization of
their marriage and were major in age and having no prohibited relations to each other, debarring
them to marry each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect and if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e. Mr. Shish Kumar and Mrs. Komal, they may file their written objections and appear
personally or through their authorized agents before me within a period of thirty days from the date
of issuances of this notice. After expiry of the said period, the marriage certificate would be issued
to the applicants by this Court, post which no objection will be heard or accepted.

Issued under my hand and seal on this 2nd day of July, 2026.

Seal. Sd/-
(Dr. POONAM, HPAS),

Marriage Officer-cam-Sub-Divisional Magistrate,

Solan, District Solan (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Kasauli,
District Solan (H.P.)

1. Sh. Sahil Attri aged 32 years, D.O.B. 23-12-1993 s/o Sh. Bhupender Attri, r/o Village
Kimughat, P.O. Garkhal, Tehsil Kasauli, Distt. Solan (H.P.).

2. Ms. Navita Sharma aged 32 years D.O.B. 04-02-1994 d/o Sh. Parmanand Sharma, r/o
Village Shalumna, P.O. Dharot, Tehsil & Distt. Solan (H.P.).

Versus
General Public
NOTICE U/S 15 OF THE SPECIAL MARRIAGE ACT, 1954

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Sahil Attri aged 32 years, D.O.B. 23-12-1993 s/o Sh. Bhupender Attri, r/o Village
Kimughat, P.O. Garkhal, Tehsil Kasauli, Distt. Solan (H.P.) (Bride Groom) and Ms. Navita Sharma
aged 32 years D.O.B. 04-02-1994 d/o Sh. Parmanand Sharma, r/o Village Shalumna, P.O. Dharot,
Tehsil & Distt. Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage
Act, 1954. The applicants have further declared in their affidavits dated 03-03-2026 that they have
solemnized their marriage with each other on 25-11-2025. Before taking further action in the said
application, objections from the general public are invited for the registration of this marriage. The
objections in this regard should reach this court on or before 09-08-2026, failing which the
marriage shall be got registered as per the provisions of the law.

Issued on 10-07-2026 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).
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CHANGE OF NAME

I, Kuldeep Singh s/o Sh. Tejinder Singh, Badal Bagthan, Pachhad, Sirmaur, Sirmaur,
Magroli Sakohal (206), Sirma Sirmaur (H.P.)-173 001 declare that I have changed my minor son's
name from Shouray Ansh (Old Name) to Shourya Ansh (New Name). All concerned please may
note.

KULDEEP SINGH

s/o Sh. Tejinder Singh,

Badal Bagthan, Pachhad, Sirmaur,
Sirmaur, Magroli Sakohal (206),
Sirma Sirmaur (H.P.)-173 001.

CORRECTION OF NAME

I, Prem Lal s/o Sh. Lobhi Ram, r/o Village Khangui, P.O. Bhagaigarh, Tehsil Churah,
District Chamba (H.P.) the deponent's minor daughter's correct name spelling is Sheetal as per the
record of her birth certificate but entered in the record of her Aadhar Card as Shitel, which is
incorrect. Correct her name in Aadhar Card from Shitel to Sheetal. Please concerned note it.

PREM LAL
s/0 Sh. Lobhi Ram,

r/o Village Khangui, P.O. Bhagaigarh,
Tehsil Churah, District Chamba (H.P.).

CHANGE OF NAME

I, Rekha Devi w/o Sh. Pawan Kumar age 39 years, r/o Village Dundai, P.O. Chhatrari,

Tehsil Chamba, Distt. Chamba, Chitrari (H.P.)-176 324 declare that I have changed my minor son's

name from Shourya Sharma (New Name) instead of Shoury Sharma (Old Name). All concerned
please may note.

REKHA DEVI

w/o Sh. Pawan Kumar,

r/o Village Dundai, P.O. Chhatrari,

Tehsil Chamba, Distt. Chamba, Chitrari (H.P.)-176 324.

CORRECTION OF NAME

I, Sheetal Kumar s/o Sh. Mahender Kumar, r/o Village Damonwala, P.O. Barotiwala, Tehsil
Baddi, Distt. Solan (H.P.) declare that my daugther's name is wrongly mentioned in Aadhar Card
No. 8068 0628 5534 as Payu, correct name is Pihu. Concerned note.

SHEETAL KUMAR
s/o Sh. Mahender Kumar,

r/0 Village Damonwala, P.O. Barotiwala,
Tehsil Baddi, Distt. Solan (H.P.).
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CHANGE OF NAME

I, Prakash s/o Sh. Kundan Singh, r/o Village Denwari, Post Office Khabal, Tehsil Chirgaon,
District Shimla (H.P.)-171 208 declare that I have changed my daughter's name from Kaki
(Old Name) to Inaya Ghiyali (New Name). In future she will be known as Inaya Ghiyali. Please all
concerned note it.

PRAKASH

s/o Sh. Kundan Singh,

r/o Village Denwari, Post Office Khabal,

Tehsil Chirgaon, District Shimla (H.P.)-171 208.

CHANGE OF NAME

I, No. 14449070W Ex. L/Nk. DMT Chander Kumar s/o Sh. Hira Lal, r/o Village Yangpa-II,
P.O. Huri, Tehsil Nichar, Distt. Kinnaur (H.P.) declare that I have changed my son's name from
Shintu to Shivansh Negi in my service record vide affidavit dated 06-07-2026 before
Sub-Divisional Magistrate Kalpa at Rekong Peo, Kinnaur.

CHANDER KUMAR

s/o0 Sh. Hira Lal,

r/o Village Yangpa-II, P.O. Huri,
Tehsil Nichar, Distt. Kinnaur (H.P.).

CHANGE OF NAME

I, Asha d/o Sh. Prem Jeet, r/o Lindoor, P.O. Jahalman, Tehsil Lahaul, District Lahaul-Spiti
(H.P.) declare that I have changed my name from Renu to Asha. All concerned please may note.

ASHA

d/o Sh. Prem Jeet,

r/o Lindoor, P.O. Jahalman,

Tehsil Lahaul, District Lahaul-Spiti (H.P.).

CHANGE OF NAME

I, Kiran w/o Mr. Vishal Beakta, r/o Vishal Bhawan, Near Fauji Building, Lower
Vikasnagar, Shimla (H.P.)-171 009 declare that my previous name was Kiran Ranta d/o Late Sh.
Prem Ranta, r/o Village Lachhog, Tehsil Nerwa, District Shimla (H.P.) that after my marriage to
Mr. Vishal Beakta, I have decided to change my name from Kiran Ranta (Old Name) to Kiran
(New Name). All concerned please may note.

KIRAN

w/o Mr. Vishal Beakta,

r/o Vishal Bhawan,

Near Fauji Building, Lower Vikasnagar, Shimla (H.P.).
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CORRECTION OF NAME

I, Rajender Singh s/o Sh. Naryan Singh, r/o Village Daseranwala, Post Office Bhararighat,
Tehsil Arki, District Solan (H.P.) declare that my daughter's name is Shagun Kumari entered in all
her government documents, whereas in Aadhar Card wrongly entered her name as Sagun Devi. I
now want to correct the name of my daughter in Aadhar Card from Sagun Devi to Shagun Kumari.

RAJENDER SINGH
s/o Sh. Naryan Singh,

r/o Village Daseranwala, Post Office Bhararighat,
Tehsil Arki, District Solan (H.P.).

CORRECTION OF NAME

I, Manjeet Kaur Bansal w/o Sh. Rajeev Bansal, r/o Raj Basera, Gussan Road, Mehli, Shimla
(H.P.) declare that in some of my official record my name is entered as Manjeet Kaur or Manjeet
Bansal, whereas my correct name is Manjeet Kaur Bansal as mentioned in my Aadhar Card and
PAN Card. So my name may please be read as Manjeet Kaur Bansal in place of Manjeet Kaur or
Manjeet Bansal.

MANJEET KAUR BANSAL
w/o Sh. Rajeev Bansal,

r/0 Raj Basera, Gussan Road,
Mehli, Shimla (H.P.).

CHANGE OF NAME

I, Peer Singh s/o Sh. Laccho Ram, r/o Village Gothla, P.O. Somna, D.P.F. Thachi (575),
P.O. Thachi, Distt. Mandi (H.P.) declare that my correct name is Peer Singh and wrongly recorded
in my Aadhar Card No. 6054 3712 1749 as Bir Singh. All concerned note please.

PEER SINGH

s/0 Sh. Laccho Ram,

r/o Village Gothla, P.O. Somna,
D.P.F. Thachi (575),

P.O. Thachi, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Dev Raj s/o Sh. Tulsi Ram, r/o Village Gargi, P.O. Manikaran, Tehsil Jari, Distt. Kullu
(H.P.) declare that my daughter's name is wrongly entered as Purinema in her Aadhar Card. Now, I
intend to correct my daughter's name as Purnima in Aadhar Card. Concerned note it.

DEV RAJ

s/o0 Sh. Tulsi Ram,

r/o Village Gargi, P.O. Manikaran,
Tehsil Jari, Distt. Kullu (H.P.).



5960 RIS103, fEAre Uasl, 20 Sellg, 2026 /29 379TG, 1948
CHANGE OF NAME

I, Heenu Devi w/o Sh. Mahender Singh, r/o Village Bhadkwas, P.O. Jungra, Tehsil Churah,
Distt. Chamba (H.P.) declare that in my Aadhar Card bearing No. 7422 4416 2599, my name is
wrongly entered as Heena Devi. Whereas, my correct name is Heenu Devi. I shall be known as
Heenu Devi for all purposes in future. All concerned please note.

HEENU DEVI

w/o Sh. Mahender Singh,

r/o Village Bhadkwas, P.O. Jungra,
Tehsil Churah, Distt. Chamba (H.P.).

CHANGE OF NAME

I, Chatru Ram s/o Sh. Kanth, r/o Village Channi, P.O. Pukhri, Tehsil and Distt. Chamba

(H.P.) declare that in my Aadhar Card bearing No. 5871 3047 7841, Panchayat record, revenue

record, school record and ration Card my name is wrongly entered as Chatro Ram. Whereas, my

correct name is Chatru Ram. I shall be known as Chatru Ram for all purposes in future. All
concerned please note.

CHATRU RAM

s/o Sh. Kanth,

r/o Village Channi, P.O. Pukhri,

Tehsil and Distt. Chamba (H.P.).

CORRECTION OF NAME

I, Rukam Chand s/o Late Sh. Samu Ram, r/o V.P.O. Bholar, Tehsil Jubbal, Distt. Shimla
(H.P.)-171 216, am wroking as a Sub-Inspector in the Himachal Pradesh Police Department and am
presently posted at Traffic, Tourist & Railways, Shimla (H.P.). My correct name is Rukam Chand.
However, due to an inadvertent writing mistake, my name has been wrongly recorded as "Ruckam
Chand" in my character Roll and certain official records. My Late father's correct name is Samu
Ram, but due to a writing mistake, his name has been incorrectly entered as "Shayamu Ram" in my
Character Roll and official records. Please correct our names.

RUKAM CHAND

s/o Late Sh. Samu Ram,

r/o V.P.O. Bholar, Tehsil Jubbal,
Distt. Shimla (H.P.)-171 216.

CHANGE OF NAME

I, Upasana Patial w/o Sh. R.S. Patial, r/o Forest Officer's Residential, Colony, Dharamshala,
District Kangra-176 215 (H.P.) hereby declare that I have changed my name from Upasana Sharma
to Upasana Patial. All concerned please may note.

UPASANA PATIAL

w/o Sh. R.S. Patial,

r/o Forest Officer's Residential,
Colony, Dharamshala,

District Kangra-176 215 (H.P.).
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CHANGE OF NAME

I, Parmesh Kumar s/o Sh. Hans Raj, r/o Village Preena, P.O. Preena, Tehsil & Distt.
Chamba (H.P.) declare that I have changed my minor son's name from Adersh (old name) to
Aadersh (new name). All concerned please may note.

PARMESH KUMAR
s/o Sh. Hans Raj,

r/o Village Preena, P.O. Preena,
Tehsil & Distt. Chamba (H.P.).

CHANGE OF NAME

I, Kiran Kesta Mokta w/o Sh. Jatinder Kumar Mokta, r/o Village Guntu, P.O. Jubbal, Tehsil
Jubbal, Distt. Shimla (H.P.)-171 205 declare that I have changed my name from Kiran K. Mokta
(old name) to Kiran Kesta Mokta (new name). All concerned please may note.

KIRAN KESTA MOKTA

w/o Sh. Jatinder Kumar Mokta,

r/o Village Guntu, P.O. Jubbal,

Tehsil Jubbal, Distt. Shimla (H.P.)-171 205 .

CHANGE OF NAME

I, Gomati w/o Sh. Daleepo Singh, r/o P.O. Talyahar,Tehsil Sadar, Fatebahan (358), Distt.
Mandi (H.P.) declare that my correct name is Gomati and wrongly recorded in my Aadhar Card
No. 2910 1080 2261 as Gompati. All concerned please note.

GOMATI

w/o Sh. Daleepo Singh,

r/o P.O. Talyahar, Tehsil Sadar,
Fatebahan (358), Distt. Mandi (H.P.).
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